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any status, such as, metropoU'an' city 
status, to be conferred on Kanpur or 
any other city in India. 

(b) The question does not atise. 

ColDDWBloDAl'Y AUowance to Delhi 
PoUce 

9169. SHRI RASHEED MASOOD: 

S1tRI RAJESH U~  

SINGH: 

SHRI K. M. MADJiUKAR: 

SHRI C. CHINASWAMY: 

Will the Minister of HOME AF-
FAIRS be pleased to tat~  

(a) whether certain a':.lditional 
allowance called commissionary allow-
ance is admissible to all ranks of 
pOlice personnel including the Com-
missioner of Police in Bombay while 
such an allowance is not admissible 
to the police personnel in Delhi; 

(b) if so, the States where police 
personnel are. being given commis-
sionary allowance; 

(c) details of tne allowance admis-
sible to the police personnel in Bom-
bay (rank-wise) statil1l the reasons 
for the non-admissibility of the allow-
ance to the police personnel in Delhi; 
and 

(d) whether Government propose to 
remove the disparity? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRI YOGENDRA MAKWANAl: 
(a) to (d). Information is being c(Il .. 
lected and will be laid on the 'rable 
of the House. 
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